IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI

INDEX
IN
RESPONSE AFFIDAVIT ON BEHALF OF

UTTARAKHAND POLLUTION CONTROL BOARD
M.A No. 99/2023

in

Original Application No. 638/2022

Anand Singh & Ors.

Applicant
Versus
State of Uttarakhand & Ors.
Respondent
Sl. | Particulars Pg. No.
No.
1. | Index
2. | Response Affidavit
3. | Annexure No. 1: Copy of Surprise Inspection
Report dated 22.12.23.
Dated: January, 2024
Advocate

(Counsel for the UKPCB)

34



35

IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
RESPONSE AFFIDAVIT ON BEHALF OF

UTTARAKHAND POLLUTION CONTROL BOARD
M.A No. 99/2023

in

Original Application No. 638/2022

Anand Singh & Ors.

Applicant
Versus
State of Uttarakhand
Respondent
b \. Affidavit of Dr. Raj Kumar

JKEA 3° Chaturvedi aged about 51 years,
1_' NOTABIA“{

) NOTRRIALE - o y S/o Shri Ram Swaroop Chaturvedi,
A \VD)/ presently posted as Regional
f:i::; :;\Lﬁé“d(p Officer  Officer, Uttarakhand
S Pollution Control Board, Regional

Office, Dehradun.

ko

Deponent

I, the above-named deponent does hereby solemnly affirm and state

on oath as under: -

1) That the deponent is presently posted as the Regional Officer,
Uttarakhand Pollution Control Board, Regional Office, Dehradun

e



2)

3)

4)

and is duly authorized by competent authority to sign and swear

the instant affidavit.

That this Hon’ble Tribunal vide order dated 12.09.2022, directed
the respondent Board to furnish information by way of
reply/response to the allegations made in the application within

two months.

That in compliance of the order dated 12.09.2022, UKPCB filed
its reply/response affidavit vide email dated 21.11.2022.

That however, the Hon’ble Tribunal was not satisfied with the
reply filed by the respondent Board. Therefore, this Hon’ble
Tribunal vide order dated 23.11.2022 was pleased to further direct
the UKPCB to take remedial action by following the due course

of law and file an Action Taken Report.

That in compliance with the aforesaid direction, the Action Taken
Report was filed by UKPCB vide email dated 08.07.2023. The

Hon’ble Tribunal was pleased to direct here as under: -

“...8. Further action taken report has been filed by State PCB

with the facts that a Saw Machines was not found operational and

. it has been sealed in the presence of the representative of the Mill.

e e It is further argued that the structure has been demolished. Since,

the action has been taken by the State PCB by demolishing and
closure of the unit and by dismantling the structure, thus, no

further action is required to be taken by the Tribunal.

9. The Original Application stands disposed of accordingly...”

B
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The said O.A was therefore disposed of vide order dated
11.07.2023,

6) That, however, the applicant filed an application bearing M.A.
No. 99/2023 seeking modification of order dated 11.07.2023
passed in O.A. No. 638/2022. Vide order dated 09.11.2023, the

Hon’ble Tribunal was pleased to issue the following direction: -

“...4. Respondents are directed to submit their reply within six
weeks through e-filing portal, preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image
PDF..”

7) That in furtherance of the aforesaid order, the Regional Office,
UKPCB, Dehradun made a surprise inspection of M/s M.S.
Trading Co., Gyansu, on 22.12.2023. In the said inspection it was
found that the concerned firm was not operating its Saw Machine

and the machine was found sealed. It was also found that the Saw

".-_19"”.‘--',‘.‘: 1 .:‘Q\\-;;
/,;,f 2~ A S\ Machine area has been covered with soundproof sheets on all
7 . . > = F‘l\.“':i {%1' 13 \
J,fp g i T - \E\\des During the inspection Shri Deepak Matuda, Proprietor of

\ 'Mi/ s M.S. Trading Co. was present and informed that the machine
\Q}%\L} g 1 ‘}s completely closed and is not being operated. Copy of Surprise
N aps Inspectlon Report dated 22.12.2023 is being marked and filed

as Annexure. No. 1 to this Response Affidavit.

8) The deponent is a responsible Government servant having the
highest regards for the Hon’ble Tribunal and orders passed by

them. The deponent has always made his sincerest efforts to carry

o
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out the orders passed by this Hon’ble Tribunal in its letter and

spirit and shall continue to do so in the future.

\

s

Deponent

I, \nggnzmm, Advocate, do hereby declare that the
person making this affidavit and alleging himself to be

%W%Q@MJL is the same person who is known to me

from the papers produced by him before me in this case.

Advocare
Enroll

“ uktw/ Y

Solemnly affirmed before me on this day of Gj January, 2024 at
Dehradun at about 1y: szl\W by the deponent who has been identified
by the aforesaid person. I have satisfied myself by examining the
deponent who understood the contents of this affidavit.

The person has signed in my presence on the affidavit.
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. ANEXUREA_
8 BT o REGIONAL OFFICE

I “@"39@“"3@”' g Uttarakhand Pollution Control Boaril
e Pl i M E-115, Nehru Colony, Dehradun-248001
$-115, , QEIGT—248001 ATl
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fawer— 0 THosfiodio # AT MLA. No. 99/2023 in O.A. No. 638/2022 Anand Singh & Ors. Vs. State

of Uttarakhand & Ors. ¥ TR IR & G==T A |
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